%Q‘F

IN

Betusen: : ’ Date of Ordem: 20.12.95.

e

2.

3.

4,

And

KoS

THE CENTRAL ADMINISfRRTIUE TRIBUNAL HYDERASBAD BENCH

HYDERA 8AD

R,A.ND.87/85 in D.A.N0,318/92

The Secrestary,Oept. bf Atomic Energy,
Personnel And Training, Anushakthi Bhavan,
Bombay ,Maharashtra.

The Secrstary, Finange Department. of
Atomic Energy, Anushakthi Bhavan,
Bombay, Maharashtra, '

The Chief Executive, Heavy Water Board,
BARC, Sarabhai Uikra+ Bhavan, Bombay,
Maharashtra,

The General Managar,imept. of Atomic Emergy,
Heayy Water Project, Manuguru, Khammam Dist.

" The Administrative 0fficer, Dept. of Atomic Energy,

Heavy lWater Project,

Ma nugury, Khammam District,.

«esApplicants/
> Respondents.

ivanarayana Readdy

| +»sRespondentf
\ Applicant

:

nsel for ths Applicants

Cou : MroN.V.Tamana,Addl.CH5C.
Counsel for the Hespuhde?ts 3 Mrs.N.Shoba
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R,A,Noe.27/95 iw
0.4.Ne.318/92

Date of Order: 20,12.95
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X As per Hom'ble Uhrﬁ BA.B.Gerthi, Member (Admm.) X

* ok ok

Heard learned(ceunsel for beth the parties, —

2, This Review Aiplication is filed by the respgnéents

|

im OA.318/92 stating tIat the judgement im the OA has been

t of 6 of the 7 applicests im the .
J b’) dﬂ\c_.b\""\d 2 .
OA. But se far as thej applicsmt Ne,5 (K.Sivanaravame Reddy%

complied with ia reepe

the departmert has simce realised that he J@lmeo,fabomtral
Govermmert service after havirng come from Singareni Colleries
ard that said Colﬂ@bries it & Public Sectér undertakimg of
the State Geveremmert amd ﬂ}@t that of the Central Geverrmewmt,
It is glcamtention ef the.Review Applicents that the C.M.
dated 7.8.89;enr whiéh!the judgement was based,pertaimed only -
to Central G@vnrnmemtIPubllc Secter uadertaklngs This '
spect @f the matter 5teed clarified vide O, N dated 17.11.,89
issued by the Mimistry of P.P.G.&T. It is clear frem the sa&id
O.M. that the .M. da#ed 7.8.89-g0veraed enly the Fublic
.Secter uﬁderfakiags Under thé Central Geverrmmept and moet &Jtrf

Jpaten- o b JGimn :
wmger; State Gevermmeﬁt. My cemntesmtien has hbeer drawn te

swother O.M.dated-28f2.92 by the seme Mipistry which stated that
the question of exte#dimg the benefits umder 0.M, ceted

‘7.8.89 te such ef thé Public Sebt@r undertakikgs which are

urder the State G@Vc?lmeht alse was cenéidered by the'Goveémmenh—

srd thet it has beem|decided to extenmd the benefits of the

said O,M, te the eﬁp?ayees of Stete Gevermmert urcdertaskimgs
selected fer posts i% Cemtral Government., The decisiern aof
ot

the Mimistry dated ZF 2.92 has hewever beem given effect frem

1.2.92, | I

|
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To

R

‘1. The Secretary, Dept. of Atomlc Energy,

{* Personnel and Training, Anushakthi.Bhavan, ;.
Bombay, <Miharashtra.

2. The Secretary, Finance Dept. of Atomic Enebgy,
Anushakthi Bhavan, Bombax,rmaha;ashtra.

X

3. The Chief Executive, Heavy Water Board,
BARC, Sarabhai Yikram Bhawn,
t Bombay, Maharaghtra, ' v

4. The.General Mapager, Pept, of Atomic Energy,

,*a. Bne copy to L;brary,bﬁT,Hydergbad.
9. One spare copy.

Heayy Watér Project, Manuguru, Khammam District.,

S. The Administrative Officer, Déepts of Atomic Ensrgy,
Heavyy Water prOJBCt manuguru, Khagmam District.

6. One copy to Mr.m Ve amana Addl CG:C CAT,Hyderabad.
7. Cne copy to Nrs.N Shuba Aduocate CAT Hyderabad.
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3.

Frem the sbeove it wauld be ovident that an error

has kapt into Judgememt im CA,. 318/92 and dccerdlrgly the

L3 ¢ *

Rev1ow Appllcablan has te be allewed and it is allmhed wlth

a directiem te the respanoemts rot to extemd_thc‘beneflt of

the judgament te applicent Ne5 (K.Sivemaraysma Reddy). -

4-

AN

. umdertsking,

Learned counsel feor the spplicert Ne.5 im the OA
_urgeéé that Simgar?ni C@l}ie?ies is a(EEEE£§l Gevérmment

o
$e- this aspect ef the case has beep refuted

hy the resp&ndenté. There is rothing on recerd to imdicate

L

I

that Slmgarenl Collieries is @ Cemtral Govcrmmemt under taking.

RS

Learred coumsel for applicamt Ne5 stated that the

*

spplicant sheuld be giver liberty te appreach the Tribumal

im case he is sggrieved by the O,M,s dated 19, 11,91 and

28.2.92,

Ag the said 2 0.Ms were met breught befeore the

Tribumpal 8t the time whem the OA was decidad, the applicant

Ne5 im the CA wili be at liberty te éppr@ach the Tribumal iy

L

he feels aggrieved by sry of the eadid. aferesaid 2 C.Ms.

6.

8¢

R.2, is erdered sccordingly. Ne costs,

-+ N

S L —

{ 2.B,GOETHT )
Member (Adma.)

Dated: 20th December, 1995

( Dictated in Oper Court )
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DeQuR, Equiakfcvr(§§).
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